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Act No. XL[-V of 1947 el
[PASSED BY 'mm ’Dommo ‘ Lnersmzrumn] A e
. (Recewed the assent of the Governor General on the 20th: December 1947’) )
" An Aet further to. amend the Tndian Tncome-tax Aet, 1922 and the. Busm‘ Proﬁte
- ‘ ‘Tax Aect, 1947 S

HEREAS it is exped1ent further to amend the Indua.n Income ta,x Act
1922 (XTI of ‘1922) and the Businoss Profits Ta,x Act, 1947 (XXI o}
194’7) for the purposes hereinafter appearmg ; :

~ - Tt ig horeby enacted as follows :—

: * 1, Short title.—This Act may be called the Income- tax and Business Proﬁts
Tax (Amendment) Act, 1947,

2 Amendment of Act XI of 1929.—(1 ) In the 'I_ndran Ineome-tax Aet, 1922,——4 k

{a) in clause (44) of section 2, the words and brackets  (other than agri;
~cultural land) * sha,ll bo omltted a,nd to that elause the following shall be add;
‘ed, .namely ¢

 (#1) any land from which the income derivod is agrrcultura.l income

(8) for the last proviso to e!a.use (64) of seetwn 2, the followmg provrso
. shall be substituted, namely :

* Provided further tha.t the expressmn < acourulated . pronts
wherever it .occurs in this olause, shall not “include ea.pital ga.ms arrslng
_ before the Ist day of April, 1946 ; ” ; ‘

(¢) in sub-section (3) of section 128, aﬂ:er the words property of the assessee’
the words * by succession, inheritance or devolutlon or’* ghall be mserted

(2) The amendments made by sub-section (1) ' ¢hall have effect in relation to al
35sessments to income-tax or super-tax for the year endmg on the 3lst day of Ma.reh
1948 and. subsequent years. o

-8 Amendment of Act XXT1of1947.—(1) In the Busmess Proﬁts Tax Act, 194'7 —

(a) after the first proviso to seetron 5, the fo!lowmg further provrso shal
be ingerted, namely :—

% Provided further that where the proﬁts ofa pa.rt only of 2 busines
carried on by a person who isnob resident in British India or not ordinarily
- 50 resident acorue or arise in British India or are deemed under the Indiax
" Income-tax . Aot, 1922, so to acerue or arise, then, except where th
- businesg being the business of a person who'is res1dent but™not ordinaril:
_ resident, in British’ Tndia"is controlled_in India, this Act shall”appl;
. onlyto such part of the business; and such part sha,ll'for all the /purpose
. of this Aot be deemed to be a”separate business. ””;
(b) in sub-seotion (1) of section 11, after the words “the proﬁts” the words
a,nd taxablo profits * shall be. mserted R

(¢) in seotion 19, afver the words prov1sxons of this Aot » the words “ang
with such mod1ﬁcat10ns if any, as may be presoribed * shall be'inserted ;

(d) in Sohedule IT, after rule 2, the fo]lowmg rule shall be ingerted, n&mely '

‘“2A. Nothwithstanding” a,nythmg contained in rule 2, where only ¢
part of the profits ofa company‘is chargeable under the. provisions of th i}
Act, its capital shall be the sum asoertained. in acoordance*with the iaig
rule diminished by an amount ; which®bears to that¥sum! the same propor!
* tion ag the amount of its profits not!so chargeablo bears to its tota.l«proﬁts

_ (2) ‘;l‘he amendments made by Isub-section (1) Pshalll hel deemed to3 ave eﬂ'eo
. from the date on whloh the Business Proﬁts Tax Aot 1947 came 1nto foree. '
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